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IN THE CEI'7TRAL ADNIN ISThATIVE TR mUNAL HYDERAS PD BENCH 

AT H1)ERA$j 

O.A.No.959/93 	 Date of Order:25.2.]994 
BEThEEN; 

1. G.Paplah 51 	Nars&4\chandoo 2. P.Smlth 52. B.R.Ramswamy. 3. G.L.Danjej 53. Smt. M.A,Lever 4. M.N.Vishvanadhan I4 54. *mt. R.trtjyj  5•  V.Guryjah Smt. S.Roland M.Venkat Rao Smt. S.zceLlavathi D.Rainaswamy Si7. 	3mt. N.D'souz'a P?Ramakrjshna 
D.Gopa1arjs 58. R.Rajalaxnu Sint, 
A.Balakrjshna s:9.smt. A.Gangarpjna 

60, Smt. Mahnooda Begn_m  8,Smj 
12. ?.Ramswamy 

61 	Stat, M.Droupathj  

13. S.R.Apparao 
62 . Smt. Jma1a  Baj. 
63. R.Devamanj Smt. 14, A.Kanthajah 

15. M.Pandu Rangam 64, Smt. Hayeet Bee 
65. Smt, A.Thlsj 16, Tulsi Ram K. Bal 
64, A.R.Govjj 	Raj 17. N.Ramswamy 67. GJtg1ih H.A,JjiC Lead 

Mallafah VenJçaja 68, Smt, ICRukmlni Sal 
20, A.Dakajah 69. N.Narshrna Rao'  
21. A.Ranchander 70. K.B.Poornachandu La]., 
22. SK.Maulana K. 71, 145.Hafeezullah 
23. G.Satyanarayana 72, Smt. G.Balamani 

73. Smt. C.Vj.jayawajsmj N.Qovindrajuju  
G.Narshma K. 74. Smt. Aneernesa Begurn  

26. A.X.Francjs 
75. t iChalapethi Rao 

27. Y.Bhaslcer Rao 76. S.V.Ri.rave1u 
28. tbhan Rao M. 
29. S.5ài 

77 	O,Tho,ja 
78, M.Krishna Mxrthy 

30. B.Pandurangam 79, Sathaia 	Narshah  
80 	S Smt. Sharada V.Ramannlrthy 

Arak Swamy 

,. Bas 81 	D .Deva sharv'adam 
33. A.&rshjna V., R.abe1] 

 34, B.Pinjaneyj Iyloo Yenjcajah 
Smt. Laxmj 35. tP.GotThdraju1u Kanthawt 

36, PIFwiACM - 85. J.thimaniai  
SlA.P.Umapathy F.Murphy 

V.R.c4andev 88, O.R.Veera Swamy 
40, M.Sthramanjam ! K.Narsjmha Rao  
41. SK.Mou].a 5.?!. 
42, M.Maadev 

N.Pandarj. Rao 
N..Kare 	Kian Rao 

43 	Arlaj 	Swarny li. 92. P.Sathsah S. 
44. Chandralah P. 93. Rajia 	Shasajah 

94, Srns, Yelka 45. 5 fU Thukarax 
46, Sk.Abas 95. 	GopalaVarMa  
47.G.Narskm 	Rao 96 '  Rarnajab Seshajab 

 97.MDhd. Ay th ithan 
Deria Vincent 

y1xarazus .. Ap1jca 

- 

I 
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Union of India, rep, by its 
Secretary, Ministry of Railways, 
New Delhi, 

General Manager, S.€.Railway, 
Rail Nilayam, Sectderabad, 

3, Divisional Railway Manager, 
Sec underabad Division (3G), 
South Central Railway, 
Sec underabad, 

4. Divisional Railway Manager., 
Hyderabad Division (MG), 
South Central Railway, 
Secu)nderabad, .. Respondents, 

Counsel for the Applicants 	 Mr.P.Krishna Reddy 

Counsel for the Respondents 	,. Mr.N.R.DevraJ 

CORAM: 

HON'BLE SHRI V.NEELADRI RPO : VICE CHAIRMAN 

HON'BLE SaRI R.R/½NGARAJAN £ MtNB 	(ADMN,) 

p.'. 
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O.A.No.959/93 	
2j_ e2.(?$t.. 	- 

J U D GM E N T 
I as per Hon'ble Sri R.Rangaraj 	Member(Ajflistrtjv ) I 

Heard Sri P.Krjshna Reddy, learned counsel for the 

applicantsand Sri N.R.Devaraj. learned Standing Counsel 

for respondents. 

2. 	
This O.A. was filed 40r a direction to the res- 

pondents to fix the pension, bCRG, payment of encashment 

L of leave amount, commutation athounts etc. corrctly taking 

into account running allowance not exceeding 75% of basic 

payx prior to retirement. 

-rr ra nolflC1 . 	 - 

were all Loco/praff Running Itaff in Rilways4
.ad  retired 

from service between 1.1.1973 and 412i000 	-- 
- .-. cntcrurr1q ,&PflicantJ are the legal represen-

tatives of such staffs  The names, date of retirement, 
designai0 	

age and length of $ervjce off all the aRP ____ d -------.c 	Or the O.A. This 

O.A. is filed for the relief as mentioned above. 

4. 	
The same point came up for consideration before 

the m,ii n- 	-. - 	 anu others 
on the file of Bangalore Bench of this Tribunel. It was held 
therein that the computation of pension should be done in 

accor5ance with statutory rules then in force in respect 
nf t-bnco CC20 

4.12.1999, 
As per the Rule 2544, which was ib force before it was 

amended by notification dt. 5.12.1988, 751/ of basic pay 

was the maximum limit fixed 
which qualifies for pension 

and other Pensionery benefits. In view of the above 

decision of the Full Bench, the following direction is 

given. 

-- .- 
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and\5. 	The respondents shall recompute the pension/other 

retirement benefits of the applicants or their Legal 

represerit-atives in accordanS with Rule 2544 as was ins'  

force before it was amended y notificationt. 5.12,1988. 

	

6. 	The pensionery ben&fijts will he fixed accordingi 

as indicated in para-5 above and the arrearsvetob 

paid tb the applicarits/T3epresentatiies within four 

months from the date of comrñuication of this, order. 

The payment of pension/retirefnent benefits as per afore-

said directions shall stand rgulated/adjustea in 

accor•:Tance with the orders/directions as may be issued 

by the Supreme Court in S.L.PNo.1O373/go against the 

decision of the Ernaiculam Be nth of the Tribunal in 

Application No.K-269/SR.. 

7. 	The applicants are not entitled to any costs as 

this O.A. was filed after prorouncement of the Judgment 

of the Full Bench, 

uniyiy. 

R.Rangarajan ) C V.Neeldri Rao ), Member(Admn.) Vice-chairman 

- 	- 
- 

t¼puty Registrar(j)cc 
Grh. 

To 
 The Secretary, ?linistry of Rlts, 
Union of India, Railbhavan, New raihi, 

 The General Manager, S.C.Rly, JRailnilayam, Sedunderabad.  The 	visiorul Railway Manager, .Secunderabad tUvicion(BG), 
S.C.Railway, $ecunderabad.I 

 The tVisiona1 Railway Manager, Hyderabad DivFsion(aa), 
S.C.flly, Eecuncjerabad, 

 One copy to Mr.c.KrishflaReddy Advocate, C2\TatJa.  
7 • 

One copy to Mr.tnL)sc 	or Plys, CAT.HJ. 
One copy to Library, CATJI7d•  

8. One spare. copy. 
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